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Dated this the 2nd day of August, 2025. 

 

 

 

 

Rema Smrithi. V.K, Advocate 

Additional Standing Counsel 
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Dated this the 02nd day of August, 2025. 

 

 

 

 

                   Rema Smrithi. V.K, Advocate 

                   Additional Standing Counsel 
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VERIFICATION 

 

 

I, Sreelakshmi P.B, Environmental Engineer, Kerala State Pollution Control Board, District 

Office, Kasaragod, do hereby verify on this the 02nd day of August, 2025, that all what is stated 

above are true and correct to the best of my knowledge and information.  

 

 

 

 

Sreelakshmi P.B. 

Environmental Engineer 
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REPORT FILED BY THE FIFTH RESPONDENT IN THE ABOVE CASE 

 

I, Sreelakshmi P.B, aged 42 years, currently working as Environmental Engineer of the District 

office of Kerala State Pollution Control Board, Kasaragod, do hereby solemnly affirm and state 

as follows: 

I am the Environmental Engineer, Kerala State Pollution Control Board (hereinafter referred 

to as Board), and duly authorized to represent the 5th respondent in the above case. I am aware 

of the facts affirmed by me in this report. I am swearing this report based on the best of my 

knowledge, information and belief and the facts revealed from the records. It is respectfully 

submitted that a report was filed pursuant to the order of the Hon’ble Tribunal on 26-03-2025 

and in continuation with the above said report, following details are submitted additionally. 

1. It is respectfully submitted that the Board has received an application for Consent to 

Operate from M/s MCK KUTTY ENGINEERING PROJECTS PVT LTD for carrying 

out bio-mining of waste dumping yard in Mangalpady Panchayath. Based on the 

application, the Board officials had inspected the site on 03-05-2025. During enquiry, 

it was noted that no machinery for bio mining had been installed at the site. The Board 

returned the online application directing the unit to install machinery and submit 

detailed proposals on pollution control measures adopted during bio-mining. The copy 

of letter no. PCB/KSRD/CON-GEN/93/2014 dated 28.04.2025 is produced herewith 

and marked as Annexure -R5(1).  

2. It is humbly submitted that in view of the continuous non-compliance of the Solid 

Waste Management Rules, 2016 by the Mangalpady Grama Panchayat, the Board had 
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Sreelakshmy P.B
Environmental Engineer



 

issued direction imposing Environmental Compensation of Rs. 60 lakhs under Section 

5 of the Environment (Protection) Act, 1986 vide order no. PCB/HO/EE3/OA 169/2023 

dated 30/06/2025. A copy of the above said direction is produced herewith and marked 

as Annexure -R5(2).  

 

All the facts stated above are true to the best of my knowledge, information and belief. 

Dated this the 02nd day of August, 2025. 

 

For and on behalf of the Kerala State Pollution Control Board (5th Respondent) 

 

                                              

 

                                            Sreelakshmi P.B 

Environmental Engineer 

Kerala State Pollution Control Board 

District Office, Kasaragod 
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Annexure -R5(2)
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